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Further, the applicant appears to have entered into agreements with their 
customers for providing storage services. Relevant extract of such agreement is 

reproduced below: 
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8.2 We feel that to determine the tax liability in respect of the services mentioned 

in the queries, it is pertinent to refer to the Sl. No. 54 of Not. No. 12/2017-CT 

(R) dated 28.06.2017 as amended [SGST Not. No. 12/2017-ST(R)dated 29-06-
2017 as amended] which provides for exemption from GST in respect of 

certain services in relation to agricultural produce. The same is reproduced 

below: 

 

Sl. 
No 

Chapter, 
Section, 
Heading, 
Group or 
Service 

Code (Tariff) 

Description of services 
Rate 

(percent) 
Condition 

54 Heading 
9986 

Services relating to cultivation of plants 
and rearing of all life forms of animals, 
except the rearing of horses, for food, 
fibre, fuel, raw material or other similar 
products or agricultural produce by way of 
- 

(a) agricultural operations directly related to 
production of any agricultural produce 
including cultivation, harvesting, threshing, 
plant protection or testing; 

(b) supply of farm labour; 

(c) processes carried out at an agricultural 
farm including tending, pruning, cutting, 

Nil Nil 


